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1/2. 5.2003 5hj S. Pandey, ia. counsel f or the applicarit. 

This CCPA is so filed in connection with 

0. A. No. 470 of 1996 which was disposed of byt his 

nch on 1 C. 12. 2002, a copy of which is f iled f c 

ready reference, submitti

se 

that the directicn 	s so 

give n to the concerned rtde ntS while disposing  

of the said O.A. and thebe coiipliedwith Vkhbin 

a period of thxee months fr an the, date communS at ion 

pfthe order. It is further pointed out that the copy 

cf the said order was made available to the respondnts 

on 17,12.20(2 and in support of whichan 
Q

ta Lt 0 so 

filed • Even three months' tirne have been apsec but the 

concerned respondents have flat. calied vdth the-  said 

order, hence this CCPA. The prayer is for isr,  uar cc of 

nct 	to the alleged con ernttS. 

After hearIng the id. CC&1TEC1 f Cr the ap licant, 

We have gne t hr 'ough the r c ord a of the 0C PA with that 

of a nriex re a ther eu ride r • laS t $hOwi.-C use riot ic t o the 

alleged contemrrs made . returriahie within six w cbs. 

Nctices will go to the alleged contemmrs no.2 in&,"34 

through the esefl. cbfS& 	har1chird, Ratichi 

Be listed for hearing on 8.7.2003. 

The 3d. counSel for the applicant has ndertaken 

	

as 	 Secretary Govt. of iharthand, 

/ 	 Ranchi 
al  
 in cotr Se oftay. 

i • 	 ( Sar we shw ar Jh a )/M (A) 	 C B. N. I ngh 	1 E t 

	

2/08.07 .2003 : 	i3oth the sides are present. 

J\ 

	

	 eply not Uled so far. At the 1equest of Mr. 

V.M.K.Sjnha, the ll. SSC, two weeks further time is allowed 

for the same. List it on 30,07,2003 for hearing wit the 

	

'\ 	 \ name of Mr/V.MKSihan 

\ 	/L—iJ 	 • . 

/ 	sKj 	.Jha)i(A) 	- 	 (B

.

.N.Singh Nelam)A . 
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3/30.2.e3 	 1 CM 	 The cncerned Lawyers are present0 On behal 

of 'ChO alleged citeies it is ,suornitted that 	as a 

matter of fact Q  orders and directi s given in the concern c 

O,A*'háve already been caplied with. The learned counsel 

f3r the applicant has prayed 	time as to look into 

the matter0 in that light, be listed on 

hearings 

.Jha) M/A 	1 	 3.1qsingh tieelam) Vc 

4/12.8.S3 
CM r 	 N3ne 4PRears for the a"licanto Shri 

Slnua, learned Senir standing c.un i. 	
v .M.K. 

Be listed an 11.9.03 f:pjiearjng. 

•• 	
V.C.  
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5/1: .9.03 
- ,- 

shri B.N.yadavo the learned standing Counsel 

CM 	for the stateZjharkkOhdf $hri s.Pandey. the learned coun 

for the applicant and Shri V.M.K.Sinha, the learned 

senior standing counsel for the union of India are pres 

In this connection # on behalf of the union of India Sbri 
v.11.g.Sinha has submitted that already show cause i8 

filed and the orders so passed by disposing of the 0.A. 

as far as union of India is concerned has already been 

implemented, therefore, those alleged conterrners of union 
of India be rather exonerated. to show cause is filed on 

be half of the State of jharkhand. Shri B.N. yadav submit 

that as p~c tile .instructions, Govk. will require one 

month's timeas to implement the Order passed in the 0, 

for which he would b filing M.i. for making a prayer 

for extension of time for impèmentation of the order 

by the next date positively* Be listed on 17.10.03. for 
hearing. shri B.N.yadav, learned standing counsel, pray 
for a plain copy of the order.. The same m be supplied t 

h!L.rni:, 

- 	
.h elam) 

M.A. 	 V 'C. 
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17.11.03 	 * 
The learned counsel for the applicant, the 

learned counsel reesenting the union of india and the 

learned counsel reresenting tié tate° of Bihar/Jharkhand 
- 	 ft 

are present. Mr.B4,T.Y1dV. representing the State of Bih 

jherkhand has submitted that first the^  itter is to be 

heard on the point of jurisdiction because, acxing to 

him, the n*tter is to e heard at Ciru!t Bench1 Ranchi 

Lett4s item is listed on 2.12.2003 when the n*tte 

will is taken up on the point of jurisiictiofl. 
— 	 .-----.-.--- 

- 	 - 	- 	-- -- 	- 

M.J ) M.A. - 	 1 	 .N.sangh Neelam) < 
cm 

8/2 .12 .2003 	Concerned lwers"irepreseat. 

on behalf' of the St-ate of Jhar-khand, t 

Stah'ding Counsel Shr r 8-.N'.a-dav has submitted that 

already filed one petition *Bxtr at Jharkhand Circ 

challenging the jurisdiction point on the grounds 

rnrv of .ihieh 	s submitted has*  f,t'pn 

cM - 

srk/ 

e ido 

he has 

it Bench 

e ntioned 

erved 

on the applicant's counsel.  

2. 	 On behalf of the appi icant,Shr i R.K. M. 11s hr' 
is prese-nt.No reply has been filed from the appl&c nt's 

side.. Let the itme be listed when any reply to the petitic 

So filed by the otherside for hearing the matter a 

Jharkhand Circuit Bench be filed on behalf of the ipplicant, 

if he Sc d sires #  Be listed on 15.1.2004 for hear i g 

XA 
an (antre 	Ja)/(A) 	 ( B.N.SinNeela )/vc 
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'15. 1. 200 Shri $. Paney, li 	C.unSel for the ap1jcat0 
hrivLv1,}csjnha 	24, Ceuriei for the res.nefi Unj.n .f Irija, 

Nsne,f.r the resp.t*ents State of Jharkhani, 

It is intimated Jr the l, e.unsel 
for the ajiplicant that Since the RCSP.náent N,.3 

t 	Chief &ecetry, G.vt. of Jharkhand has beft  

transferred, theref.re  he wants t 	imj1ead the 
new Chief Secretary, G.vt, of Jhrkhan& Hjs pra 
is a11.ed and one weej,, ss time is 	rantet t• tk 
necessary Steps in this. re!ard. 	List it for 
hearjn 	n 30,1,2$4 

MPS ( M 	a )/M () (S. Dra )/J) 

iO/30.1,2004 	he learned counsl for the applicant Shr 

S • pa ridey states that he has moved a ri app 1 ica t: 
p impleadlng 	he presert Chief Secretary, Govt. of 

asa party. However, the saidapplication Is nc: 

record. SjB.N. Yadav, SC for the State of B 
also present. List-this case on 10.2.2004 alonç 

I 

0uV 
concerned MA imx1n 	for 

.. 

hearing, 
St, 0,~_ 	_'Ilu 

nfor 
Jha rkhai 
on 

ar is 
ith the 
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11/10.2.2004 Shri SindOy, c.ia$tl for applicant 

Shri V .M.K.Sinha. Sr.C-. for resper'dert5 

The learned coue1 for applicant 

submits that he ka he has filed MA, for 

adding newly appointed Chief Secretary of 

State of Jharkhand. Mever, the same is no 

on recor& List this case on 12 .2 04 

for hearing. juae of Shri E.N.YadaV, Coune 

of the state of Jharkhmnd bob shn in 

the ca e list in future. 

sks 	( M. 	a )/M(A ) 	( 

12/ 2.22ø4 

fT4. 

In spite .f •ráers passed Wy this Iench 

in 10. 2 2fl4, the ri. . hau nt 	placed in 

recer, wherein the 30tim .petitj.ner has Sought 

implearnent.f newly appointed Chief Secretary 
J. 

state ofJ'harkhand, therefe, liSt this CSe 

for hearing on 16. 2. 2C04 alongwith the said M.A. 

( ii,Jh )/M(41)  

/1 

~a- 
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CCP-1 01/03 

1 3 / 16.2.2004 	 The id. cun8el'f,r the appiicant is directed 
to c arry eut the neceary.cirrectjons in the 

CCPR while *itz adding Smt. Lakshmi Sinh, 
The Chief Secretary, Jhrkhnd, Ranchi as par y - 	
in view of the irders passed in MJ.96/04 

an 16.2 .20O4. List it for hearirig e 5.4.4004 
(1k. 

( M.Jha )/rl(A) 
	

( S.0egrJ)'9( 

I 

cI 	1r1" 
42 Lô 

I 

14.1 5.4.2004. Heard learned counsel for the 

applicant. In view of the order passed by this 

Court on 16.2.2004 whereby Smt. Lakshmi Sinh, the 

Chief Secratary, Jharkhand' has been ma'e party 

let notices Ise issued to the newly added respo dents 

to show CaUSe as to 'why contempt precieines 

not initiated against her , rturnhle within 

f'our weeks. Requisites may be filed within one week. 

List iton 24 .5.2004 for he an nj 

15/24,5,2004 Shri S.ndey, counsel forapp1icn 

Shri D.Choudhary, proxy counsel for 

Shri 	MK,5jnhai r. S.C. 

For want of DB be listed or 

6.9.04 for hearing, 

Sks 	 ( M a)/A) 

/c 5/ 
	

(11. JH ) 11(A) 	 (S. DOGRA) 11(J) 
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CENTRAL ADrNLSTRATIVE  TRIBUNAL 
PATNA BENCH. PATNA 

- - 	CCPA NO. 101/03 	- 
n p,A. 470/96) 

CCRAM The HOn'ble rv's.shyama Dogra, Member j) 
The HOfl'ble Mr. 	ntreshwar 	Jha,Mernber() 

- 	- 

BY AdVocate; $hrj R.K. Mishra 

.. 	 Petitioner 

- - . -versus- 	- - 

ri S.S.Dawra ,Secretary,Leartment 
of Personnel & Training,New Delhi. 
& others 	 ., 	 ResPondents 

y advocate;hri R.Kurnar for U0I-respondent no.1 

shri B.N.Yadav.f or the State of Bihar 

p 

0 R D ER, 

DOgr a,Mernber '3) 

it  is 	stated by Shri R .K.Mishra, learned proxy 

counsel that the Original counsel for the titjcner is-
not available, therefore, he seeks adj ournment. However, 
his prayeid is declined for the reason that the pleadjnqs 
are complete in the CCPA and it is for the court to deci. 

whether there is wilful disobedience of the Orders of the 

court or not or whether the orders passed by this 
court have been complied with by the respondents. 

After perusal of the Orders ssed by thiscourt,) 

it is found that directions were given to the respondents to 

assign the year of allotment to the applicant af-4er 

quashing 1974 notification, in pursuance of this, as per 

show-cause filed by respondent no.1, sri s.s.Dawra, it is 

found that the applicant has been allotted year of allotment 

from 1974 to 1966 vide Annexure-R-1 dated the 3d July,2003 

in the subsequent show  cause, the respondents-

alsO deleted the conditiDn, asenurnerated in the earlier 

notification videAAnnexure-R/1 whereby the said year of 

allotment of the year was subject to the outcome of 
p 	- oposed to be filed. The said letter dated 3rd 

2003, 	has also been annexed as nnexure--i 	ith the 
subs equet show-cause. 

it-' is suomitted by the learned counsel aparing 

for the State of jharkhand that in vief this order passed 
oncerned authorities, the r 	has also been 

aent of monetary benef 	 -issible under law 
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while pasing orders vide letter dated the 15th APril .2004 

and 	23rd APr3.l42004, vide Arxnexure 1 series fil 	pith 
the supplementarr affidavit. 

we have. heardthe. Parties and carefuliygne 

through the record. in view of the facts that the orders 

Passed in the 0.A•  as given in para 7 therebfwe are 

of the considered Opinion that: the same have been duly 

complid with by therespcidents. Theretore, nothing 

survives in this CCPA and the notices issued to the 
respondents ar.e hereby discharged and the ccPA stands 
dispDsed of, accordingly, with no order as to costs 

Mantwar jha) 
MeTIber (A) 	 Member i) 


